CENTRAL ADMINISTRATIVE TRIBUNAL (gi)

Principal Bench, New Delhi

O.A.Ns.286/1989
Mm.P.Ne.295/89

New Delhi, This the 7th Day sf March 1994

Hen'ble Shri.C.Jj Rey, Member(3)
Hen'ble Shri P.T. Thiruvengadam, Member (R )

1. shri Jayanti Prasad Censt. Ne.2275/DAP
Il1Ird Bn. New Pelice Lines, Kingsway Camp, Delhi.

2. Shri Bharat Singh Censt. Ne.2450/DAP .
11Ird Bn. Ney Peliee Lines, Kingsway Camp, Delhi.

3. Shri Ram Narin Censt. Ne.3253/DAP |
4th Bn., New Peligce Lines, Kingewway Camp, Delhi.
.o .Applicants
By Advecate Shri A S Grewal

L 4
Versus
1. Unien ef India, threugh the Secretary '
Ministry ef Beme Affairs, Get ef India, New Delhi,
2. Lt.Gsvarner if Delhi, threugh Chief Secretary
Delhi Administratien, Delhi,
3. Canmissiener of Pelice, Delhi
Delhi Pelice Headquarters, MS.D. Building
1.P. Estate, New Delhi.
4, Beputy Bemmissiener ef Pelice
IlIrd Bn. DAP, New Pelice Lines, Kingsway Camp
Delhi.
5. Deputy Cemmissiener ef Pelice
- 4th Bn, D.A.P. New Peslice Lines, Kingsway Camp
Delhi,
«..Respendents
By Adveeate Ms Paromjeet Bainnel
fer Shri J.P. Singh
ORDE R(Oral)
Hen'ble Shri C.J. Rey, Member(J)
1. The applicants filed an MP 295/89 fer jeining tegether
as they were having cemmen interest in this case,
2, Three constables namely applicant Ne.1, applicant Ne.2
and applieant Ne.3 were appeinted en 23,12,1967, 5,9.1962
and 1.3.1970 respectively in the Delhi Pelice. They are
nen matriculates. There are fue yrades fer genstablaes in
fer
Delhi Pelice i.e./Nen matriculate. ccnstables Fs.825¢3200
and fer Matriculate. genstables Rs,9%0-1400. These
applicants claim that they have sarved mere than 15 years ;
: and as per the instr@iions they are entitled te bs given |
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the higher pay scales ef Rs.950-1400 and therefare C?E>
claim thc fallewing reliefs:-

(a) The agplicents «re satitled far the grant of

scals af pay ef R8.950-1400 recenmenses by the

Feurth Pay Cemmissien and fixatien of their pay

in the said grade w,e.f. 1.1.1986.

‘(n) The applieants are entitled fer the grént of

g erade uw. o.f, the date the applicants cempleted

15 years of service in the pelice department in '

the altesrnative,

(e) Any -sther relief which thié Hen'kle Tribunal

may deem fit and preper in the circumstances af ths

case be alse awarded in faweur ef the applicants.
3. The r espsndents have filed their couﬁter stating that
pased en the Feurth Pay Cenmissien Repert appligants Ne.1
and 2 were granted fer their services rendered, matriculate
grade sf Rs,950-1400. The respendsnts have stated at page
37 lf’the paper beck para B that the applicants Ne.1 and 2
were granted selectisn grade after cenpletisn ef 15 years
-f satisfactery service i.e. they were given the scale eof
Rs.950-1400, as prayed By tham frem 1.1.1986;
4, Since the relief claimed By the applieants Ne.1 and 2
was granted by the respundents themselves, the issue is ne
lenger a matter fer eur decisien. The enly psint Fnrb
censideratien is abeut the applicant Ne.,3. The respsndents
censidered the case of applicant Ne.3 but cnulslgrant him
selectisn grade due te his unsatisfactery reeor::i
5., We are satisfied that the applicant Ne.3 has net made
sut a satisfagtcry case fer eur interference in view ef the
unsatigfactory service recerd as stated by the respendents
which is net disputed by the ceunsel fer applicant. Under
#he circumstances, the OA is dispesed as net pressed by

applicants Ne.?1 and 2 and dismissed fer applicant Ne.3.
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P.T.THIRUVENGADAM) (C.J.ROY
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